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The mafter was heard on 13ri MaY,2016 and wasadjourned lortodaYat

2.OO O'€lock. None is present on behalf of the petitioner' Since the erstwhile
\. dlr i

CLB nas now been ieand dr NCLT, 't wourd be etpedient to ilsue couri

notice to the petitione I th rouSh counsel



Notice be issued toth€ petitioner bythe

To come up on 10.08.2015.
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